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12.10 hrs, \

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported repression on Adivasis in
Maharashira and West Bengal

PROF. MADHU DANDAVATE
{Ragapur): I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public importance
and request that he may 'make a
statement thereon;

‘Reported forcible eviction of
Adivass from their agricultural
lands in Mahmrashtra and West
Bengal and police repression on
them,’

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Sir, according to informa-
tion obtained from the State Govern-
ment, there had been large scale en-
eroachment of forest land in the two
forest division of Dhulia District. As
on 15th July, 1974, 7719 acres of forest
land were under encroachment in the
two forest divisions. Efforts made by
the Yorest Department to secure the
yemoval of encroachment through
persuasive methods did not succeed.
Therefore, the State Forest Depart-
ment removed the encroachment in
2023 acres with the help of the State
Reserve Police. The encroachment
was not for residential purposes and,
therefore, no Adivasi family was
evicted from their residence. The
State Government have also reported
that allegations of repression by the
State Reserve Police have been found
to be without foundation. The State
CGovermment have taken steps to pro-
vide alternative employment and
source of livelihood to persons who
had encroached on forest lands. A
scheme costing Rs. 21 lakhs for road-
building, soil conservation, afforesta-
tion etc. ig being implemented in
that areas,

26, 1974 Repression on Adivans 200
in Maharashtra aond W. Béngal

(C.A)

Goverhment are aware of the pro-
blem of alienation of Adivasis land in
this area, The State Government
have informed us that they ame pro-
posing to emend suitably the Maha-
rashtra Land Revenue Code 50 as to
safeguard the interests of Adivasis,

The Government of West Bengal
have been requested to furnish the
relevant facts regarding newspaper
reports alleging eviction of Adivasis
from their agricultural lands in Jhar-
gram area in Midnapore District of
‘West Bengal

PROF, MADHU DANDAVATE: The
cursory and scrappy statement made
by the hon, Minister on the floor of
the House gives no evidence at all
that he comprehends the gravity and
seriousness of the situation created in
Maharashtra and West Bengal by the
eviction of Adivasis and the unparal-
leled and unprecedented repression
that is let loose by the SRP and Police
on the Adivasis who are struggling
for their legitimate rights.

As far as Maharashtra 1s concerned,
Adivasy belts like the Chandrapore
district and the Dhula district are
seriously affected by the agitation of
the Adivasis that 1s gomng on there.
The agitation 18 by the Adivasis, the
Harjjans and also the nomadic tribes.

1 draw your attention to the fact
that I had raised the 1ssue of atro-
cities on Adivasis, Harijans and noma-
dic tribes in Manekgarh in Vidarbha
district of Maharashtra under rule 377
on 26-4-74. In the course of my
observations, 1 had categorically de-
manded from Government that the
Union Commissioner for Scheduled
Castes and Scheduled Tribeg should
make an on-the-spot inquiry of the
otruggle that is going on in Manek-
garh in Vidarbha, Maharashira and
also to ascertain whether there were
atrocities on Adivasis, Harijans and
nomadic tribes. I also said that the
Parliamentary Committee on  the
Welfare of Scheduled Castes anid Sche-
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duled ‘Tribey should also investigate
the matter,

I will just read the direction given
by the Deputy Speaker then. When I
specifically demanded that the Com-
missioner for the Scheduled Castes
and Scheduleq Tribes should make an
on-the-spot inquiry and the Parlia-
mentary Committee should also probe
into it and report to the House, the
Deputy-Speaker had given the follow-
ing direction,

“Mr. Dandavate, I think, he has
made a very constructive sugges-
tion. He has referred to the Com-
missioner for Scheduled Castes and
Scheduled Tribes. He has certain
responsibilities and let him do his
jo‘L"

I am happy to note that though rather
late, the Union Commussioner for
Scheduled Castes and Scheduled Tribes
has already done his job. He went to
Manikgarh and made an on the spot
enquiry. I am pained to find that ithe
statement of the Minister is less than
whatever hag appeared in the press.
He has not even cared to contact the
Union Commissioner for Scheduled
Castes and Scheduled Tribes whose
office is very close. If only he had
listened to the details furnished by
the Commissioner for Scheduled Castes
and Scheduled Tribes, such wrong,
incorrect, cursory statement would
not have been 'made in the House, I
would like to read before the House
the specific statements made by the
Union Commissioner for Scheduled
Castes and Scheduled Tribes in this
regard. Iam quoting from the Nagpur
Times dated 16th July, 1874:

“Manikgar Encroachers—Mane
criticises Government's Eviction
Decizion.

Mr, Shankarraro Mane, Commis-
sioner for Scheduled Castes and
Scheduled Tribes, Goverrment of
India, criticiseq here today the
decision taken by the Msharaghtra
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Government to evict the so-called
encroachers on forest langd in Manik-
garh area of Chandrapur district,

Mr. Mane. a former Congress MLP,
who toured the area on July, 13 and
14 told Nagpur Times in an inter-
view that the problem was essen-
tially a human one and it should be
dealt with in that perspective. He
hoped that the Government would
see the issue in that light,

Mr. Mane said that out of 2068
families on the land in question,
residing in 51 villages, 617 belong-
ing to Scheduled Castes, 12 to
Scheduled Tribes and 543 to noma-
dic tribes, 886 families were from
others, including g number of those
belonging to the other Backward
Classes etc.

His attention was drawn to the
problem and the plight of the large
number of persons from Scheduled
Castes, Scheduled Tribes and Noma-
dic Tribes, who have developed land
there some time back, Mr. Mane
said. He had written to Mrs. Prati~
bha Patil, Minister of Social Wel-
fare in this regard and asked her
to look into the question.

Mr. Mane said that he could not
understand as to how for the last
so many yeare the Government
allowed these families to settle on
the reserved forest land, develop it
and start farming. What were the
Forest and other officers doing? As
a matter of fact, the Government had
de facto recognised the settlers by
providing them with many facilities
like schools, wells, panchayats etc.
ang also by recovering taxes from
them, Their pames were alto enrol-
led in the voters’ lists and they
have voted in the various elections
from 1971 onwards, Mr. Mane said.

It was the unscrupulous forest
contractors who in collusion with or
connivance of forest officers thai
destroyed the forest and the settlers
only came later, Mr. Mane gaid,
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He failed to see how the Govern-
ment would be able to replant the
forest which would take decades to
grow to economic value.....” etc.

He said there are political overtones
to the problem. I had pointed to this
House the atrocitiey committed at
Manikgarh were so pronounced and
tragic that even a cursory report of
these tragedies would move any sensi-
tive heart. When forest officers went
to destfoy a hut, a pregnant woman
just to about to deliver was dragged
out by the forest officer and both the
woman and the new born baby died.
When advasis and scheduleqd castes
men were removed in a truck, one
child was left by a Harijan woman, A
forest officer jumped from the truck
and trampled a small baby under his
feet and the child died. When sche-
duled castes men were taken to the
Andhra border and left in the lurch,
one thirsty child dled for want of food
and water This is the manner in
which they have been treated. The
Home Minister is not able to give us
the details. Fortunately, a prominent
newspaper in Bombay, the Maharash-
tra Times, sent a special representa-
tive, Shri Dinu Ranadive to Manikgarh
and he hag written two special des-
patches in the Maharashtra Times
dated 17th and 18th July. They have
shown the houses that are destroyed
and burnt They have given the
details of the interviews they had
with those on whom the atrocities
were committed by the police.

T would like to have a categorical
reply from the hon, Minister to my
questions. When I have raised this
question under rule 377, why Is it that
the investigation made by the Com-
missioner for Scheduled Castes and
Scheduled Tribes has not been brought
before the House? Why is it that the
Parliwmentary Committiee on Sche-
duled Custes and Scheduled Tribes has
not investigated into the problem?

Repression os Adivasie
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MR. SPEAKER: He shonld conclide

now,

PROF. MADHU DANDAVATE: Sir,
if he had made some reference to it,
1 would have asked some gusstions.
In fact, Sir, you should have pulled
up the Minister for not giving all the
information.,

There is another instance, In
Dhulig district of Maharashtra there
is a powerful movement led by the
Socialist Party, the CPM and. the CPI,
which movement is growing in volume
and intensity. In Dhulia district,
which 1s the north Adivasi belt of
Maharashtra, 4,000 Adivasi families
have been evicted from 20,000 acres
of Government forest land. I am
seeking specific information on this
point Is it pnot a fact that in this
particular belt the Maharashtra Gov-
ernment had appointed two special
tehsildars to survey the transactions
in lands of the Adivasis and that they
have given their finding? Deliberately,
the Maharashtra Government have not
brought forward the finding of the

because they know that if the
findingg of the survey are made known
to the country, the lethargy of the
Government would be thoroughly
exposed and the gtrocities commitied
by the police and the landlords on
the Adivasis would be throughly
exposed ‘These are the facts that I
place before you.

In conclusion, I want to ask the
Home Minister why he has given only
a scrappy note and not detailed infor-
mation Why did he not show the
Commissioner for Scheduled Castes
and Tribes the courtesy of meeting
him? I want to know from the
Ministey whether the details that I
have placed before him are correct or
not. Will he next time plate before

]
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enied to them I want the
Minister to reply to these ques-

As far as West Bengal is con-
cerned, my hon. friend, Shri Sams®
Guha, will raise the problem.

MR. SPEAKER: Every time mem-
bers tell me that 1 do not limit the

time, Now they can very well imagine
how difficult it is,

SHRI RAM NIWAS MIRDHA: The
hon, Member has mentioned about
Manakgarh in Chandrapur district and
some Incidentz which took place there.
The gtatement that I have made is
particularly with respect to the recent
incidents in Dhulia district, But I
would like to mention that after the
matter was rased here, about Manak-
garh and other tribal areas, the Com-
missioner for Scheduled Castes and
Tribes went to the spot, as suggested
by the hon, Member, which he would
have done even otherwise, Far from
not meeting him, 1 met him immedia-
tely after his visit to the spot. I met
him this morning also before I came
to the House, lo try to know first hand
what has happened there. We are in
touch with the developments. Shri
Mane himself has written a letter to
the Chief Minister. When I went 1o
Bombey in connection with a Joint
Committee, 1 met the authorities there
ang discussed with them what legis-
lative, administrative and other mea-
m“mnudadtomoetmedmﬂon
which was developing in a very serious
way, AlImantionedmmysmﬂmntj
there was some lacuna in the tenancy
transfer of land
from the Adivasis to the non-Adivasis.

‘We have received information from
fhem that they propose to issue an
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Ordinance which will plug the loop-
holes, So far as hnlllghcum is
concerned, they will try to remove it.

As regards other matters, I have
mentioned what steps we are taking to
rehabilitate these persons who were
evicted, They have also given reasons
why they were evicted. It is because
they had forcibly occupied and encroa-
ched upon forest lands. We have
impressed upon them the necessity of
rehabilitating them even if they were
illegally in possession of those lands.
We have told them that if they have
to be evicted, they should be provided
alternative lands and means of liveli-
hood. We will pursue the matter.

As regards the atrocities committed,
1 wil] not go into details. They have
given certain assurances. I would like
to ensure the hon, Member....{(Inter-
ruptions). The police have also been
beaten; they have also been injured.
I would not like to go into all those
details. I would like to assure the
House that we will again take up this
matter with them and see that nothing
happens which hurts the pride of
Adivasis. All protection will be given
to them and they will be rehabilitated.

PROF MADHU DANDAVATE: 1
would like to know, as per the direc-
tion of the Chair, from the hon.
Minister whether the Commigsioner’s
Report will be brought before the
House. Why were the findings of the
Commissioner not brought before the
House? He has violated the direction
of the Chair. It is on record. I lodge
my protest. Adivasis do not get pro-
tection in this House. Sir, 1 read out
before you the direction given by the
Deputy-Speaker. The Government
refuses to follow the direction of the
Chair. What should we do? When
we violate your direction, you pull us
up. But when the Government violates
the Chair, you do mot
do anything. There is a from
the Chair that the Report should come
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before the House. I request you, Bir,
in the name of Adivasis....

MR. SPEAKER; Why are you getting
so sentimental, so emotional? The
Minister has already sald that they
are going to issue an Ordinance to
amend the Act and do everything. He
has givén a full gssurance. What elge
do you want?

PROP. MADHU DANDAVATE:
Whatever direction is given by the
Chair, you please see that the Gov-
ernment follows the direction from the
Chair.

MR. SPEAKER: I am not to issue
direction from here. I have no autho-
rity to issue directions,

PROF, MADHU DANDAVATE:
What is the dignity of directions com-
ing from the Chair?

MR. SPEAKER: I am not prepared
to give any direction. The Mimster
has already given a very categorical
and & very clear reply,

PROF, MADHU DANDAVATE: He
has not said that the Commissioner's
Report will come before the House.
He has not gaid that.

MR. SPEAKER: He hag given a
very clear reply. Why do you bring
in the Chair here?

FPROF. MADHU DANDAVATE:
Becatze the Chair has given g direc-
tion.

oft wy fred (i) ¢
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PROP. MADHU DANDAVATE: Lat
the Home Minister at least suy, a8
directed by the Deputy Speaker, the
Report of the Commimsioner of Sche-
duled Castes and Scheduled Tribes
will come before the Houwe,

MR, SPEAKER: He has already

given a clear and categorical reply.

off goW W vHE © wTER W
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MR. SPEAKER: He has given a
categorical assurance,

PROF. MADHU DANDAVATE: Let
him say that the Report will come
before the House.

MR, SPEAKER: I think, he
Eiven a very clear reply.

PROF MADHU DANDAVATE: No,
Sir. The entire House wants that the
Report should come before the House.

has

clear reply.

PROF. MADHU DANDAVATE: Let
him say that. (Interruptions),

SHRI RAM NIWAS MIRDHA: I am
not aware of any direction given by
the Chair to produce the report on
these incidents to the House, All that
I could learn from what the hon.
Member quoted from the woewdhli

wag that the Comniissioner should go
to the spot and enquire. The Com-
missioner goes to the spot from time
to time and enquires about many
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things. He gives a report eveyy year
which is presented to the House, Here,
Sir, 1 have to consult him because
there are certain things which he
writes tu the State Governments....

=t wew fagrQy A (Enn):
H ATATG TG WY B 45w g wha
g (% ag FHF & &G @0 FX 39
T F 0 H ST W 9l RAE g
JEHT EAT 4 4 @ |

SHRI RAM NIWAS MIRDHA: |1
will consult the Commissioner. He
is a - dignitary under the Consitu-
tion. There are certain things which
he writes to the State Governments.
1 will consult him, how much of that
he would like to include in his Annual
Report in the light of the comments

received from the State Govern-
ments. ... (Interruptions),
MR. SPEAKER: The position is

like this. Yoy asked- g- question. The
Minister replied, and in his reply he
gave a Vvery categorical assurance that
the Act is being amended. You said
that the Commissioner was not con-
sulted. You read out the statement
made by him. The Minister in his
reply has said that he had already
contacted the Commissioner and even
this morning he was in touch with
him. Now what should be the pro-
cedure? Should he read out the State
Government’s reply and then also the
State Commissioner’s reply? After
all, . he will be replying on behalf of
the Government. In this report it is
expected that he got the information
from the available sources, and he has
said that he contacted the Commis-
sioner also. Besides that, what else
do you want? D you “hink ‘that,
while replying on behalf of the Gov-
ernment, he should say that this is
Maharashtra Government’s reply—or
Government of India’s reply or this is
the Commissioner’s reply and this is
this officer’s reply or that. officer’s
1187 L.S—9
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reply? So far as the procedure of this
report is concerned, it is a report whicn
has already come to this House. Now
1 wiil have to setile this. The proce-
dure I accept once will become appli-
cable in future also. Now what should
1 do? Have I to ask him, to read, on
the one hand, this Government’s offi-
cial reply and then aiso ask him to
say that this is Government's reply,
this is Commissioner’s reply and so
on?

210
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He said he was in touch with the
Commissioner.
earlier as well as only this morning. .
He has said it,

PROF. MADHU DANDAVATE: I
agree with your contention. All that
I say is that after consulting the Com-
missioner and the Government of
Maharashtra, let him come . forward
with somfe statement. Probably you
bave not read that statement. There

is not even a refefencé to Manikgarh.

He talked to him
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MR. SPEAKER: Prof. Madhu Dan-
davate, please sit down. He gives the
reply on behalf of the Government
and that reply includes it. He has
made it c¢lear. I can ask somebody to
read his reply also.

Gy # a7 ovgar | o fAss
# mew 1 AAT E AT AT wE AA A
TEAT ANAT | grezr F fAT oA

THIZZ ZIT |
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q omaEqr T NE Z
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HAT A1 AT TAFHZ &7 F914 A7 AT
A IUT FT AT | TAAT § WA a0 |
aAfem oF 995 F I-ET TG FH AT

ot wew fagrdt awwa - AT oA
TAT ZT ATA 2 |

PROF. MADHU DANDAVATE: Mur.
Speaker, Sir, you have missed a point.
There is no reference 10 the Maha-
rashtra Government's attitude. He
has said nothing either about the
Maharashira Government’s attitude
nor the Union Government’s attitude
as far as Manikgarh is concerned.
There i> no reference in the statement
at all.

MR. SPEAKER: That you can ask.

PROF. MADHU DANDAVATE: As
far as Manikgarh is concerned, you
have given nothing of either Mahara-
shtra Government’s attitude nor that
of the Union Government.

MR. SPEAKER: The hon. Member
should not shift his ground. If he is
saying that part of the information
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minute to allow you.

PROF. MADHU DANDAVATE: You
please go through the proceedings. 1
have said it.

SHRI RAM NIWAS MIRDHA: Asg 1
have myself said, this statement con-
¢erns Dhulia, Because that is a recent
occurrence we thought that the hon.
Members would be interested in know-
ing the facts about it. But we were
aware of the point the hon. Member
raised in a previous session. In fact
the visit of the Commissioner is with
respect to Manikgarh and not Dhulia.
Therefore, I have given all the infor-
mation saying that as desired by the
hon. Members, the Commissioner visit-
ed the spot and he made inquiries and
he was in touch with the Government
of Maharashtra and also in touch with
us and we are pursuing everything
that flows from that report.

SHRI H. M. PATEL (Dhandhuka):
Ask for the report of the Commis-
sioner.

SHRI SAMAR GUHA (Contai): My
Iriend, Prof. Madhu Dandavate, has
given a brief description of the barba-
rous atrocities committed on the peo-
ple of Manikgarh. I want to submit
that just at the moment the hon.
Minister admitted that he had no idea
that the Deputy-Speaker had given a
special directive to him to consult the
Commissioner, Scheduled Castes and
Scheduled Tribes and then inform the

House about the matter of consulta-
tion.

I want to know from the hon. Minis-
ter whether he will henceforth con-
sult the Commissioner about this spe-
cial matter raised by my friend, Prof.
Madhu Dandavate and whether he
will place a report of the discussion
held between him and the Commie-
sioner on the floor of the House. You
will remember that you admiitted this
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motion on Tuesday, today is Friday
and they might have had a telephonic
talk with Calcutta. Central Minister
Prof. Kisku comes from that area and
Mr. Subodh Hansdy another Central
Minister also belongs to that area and
Mr. Mohato, the West Bengal Minister,
visited jhargram arca. Atrocities are
being committed there and agitation
is going on. Many of the adivasi
leaders have been arrested. Their
meetings are not allowed to be held.
I have visited that area. Cannot they
get information by telephone? I
think, Sir, you should pull them up
for these things. They are trying to
ireat adivasi people very callously. In
the All India Congress Committee they
passed any mumber of pious resolu-
tions in support of socialism, but is
this the way of doing about it? This
community is being oppressed and are
exploited. They should get a betler
treatment. Only that will be real
socialism. But what ig this? This
Jhargram area was inhabiteg by adi-
vasi people; it was a forest area;
hundreds of them lost their lives there
while reclaiming the land there be-
cause of the wild animals. A Raja
was given zamindari of that area an
he broughl many landowners here to
nust the adivasi from these lands. This
is what happened. Now, because of
the new Land Act passed by the West
Bengal Government many of the ghare-
croppers are being ousted tg deny
them the right to enlist their names in
the settlement records for these lands,
so that they cannot get the land as per
the land Settlement Act. The Police
is Shielding them. In the mname of
Yuv congrer: or youth congress loeal
MLAs cooperate with the police to
throw out adivasi sharecroppers from
the land. Thig is plantation time but
they are stopped from sowing. Their
saplings are uprooted.

The Congress talks about the pro-
cess of land reforms and the law pass-
ed by the West Bengal Government,
but 1 want to ask vou whether this is
the way in which a model law is to be
evolved and implemented. Ig this the
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way of doing such things? The adi-

vasis are the most exploited commu-
nity.

Sir, the adivasis were cullivating
these lands for the last 10 or 15 or 20
years. In the name of afforestation
ihese adivasis are being driven out
and they are not allowed to sow. Sap-
lings are being spoiled, saplings are
being uprooted. I can understand
all this provided alternative land is
given 1o them. But the Government
have not done that. How can you
deprive them of the land that they
were cultivating for the last ten or
twenty years?

First of all the Government said
that they do mot have any informa-
tion. I mentioned to the hon. Minis-
ter the other day that agitations were
going on in this regard. If you do
not take any steps there will be fur-
ther agitations. I want to know from
the Government whether they are
issuing instructions to the West Bengal
Government lo see that these adivasis
are allowed to enlist their names in
{e seitlemeni records as land-owners
and to see that oppression by the
Police and M.L.As. should be stopped.
Also, are yvou giving any instructions
to the West Bengal Government that
unless and until alternative land is
provided to the adivasis no eviction of
adivasis should take place from their
lands which they have been cultivat-
ing for many years? Sir, they talk a
lot of about socialism; they talk a lot
zbout the exploited community—adi-
vasi community. The proof of the
pudding is ia the eating. What kind
of pudding 2re you placing before the
adivasiz—the most exploited commu-
nity?

SHRI RAM NIWAS MIRDHA: Sir,
we have not received any information
from the West Bengal Government.
We seni them a wireless message and

we even telephoned o -them. Ewen
hefore the calling attention mnotice
come. we saw o statement by Shri
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Samar Guha regardmg eviction of adi-
vasis in the Midnapore District. On
the basis of that report we approached
them to give us all the facts of the
case Ag regards eviction notices jseu-
ed by West Bengal Government, we
shall convey to the State Government
and shall pursue this matter with
them and if and when wc receive de-
talls about the eviction from them, I
can convey it to the hon Member per-
sonally and see that they take steps
to go ahead with the land reforms
This is exactly what the hon Member
hag said This s the policy that the
Central ang State Governments have
bheen following with respect tp advasis
and we would impress upon them the
neceseity of pursuing all these things
in the proper spirit

off qeree e (9HY) e
wgrg, fow f3ar /Y =aegr T AT
FY qrer ¥t 2 T A fgar ar a@y ?
gfe FvaTT FY F12 047 =37 2r, o
F gre7 fzarfaar v wRE oy
# aY ag fam Foam fr AR R oY E
gTufar F ATOT F WY | 9w
ag ¢ f 7 (a7 %1 4% 94y gfz
AT IF AT ¥ wfesnT & o
TG AT {TA RIF T F ArA-faale
#Y =raeq A5l F7 AT A afe @
A o wfavrr £) @ 99 g oar
a1 ag #if| vzamY ¢ ar e s
Sy &7

T ag oAAT qrgn g A e
#r sfenfaar #7 guear & wEASHET
# fear wizarfmr 51 sfq o
Y € 2 W FEY FT 47 0D OHY
s, agt 7 feaq arfeamy wtasys
Fr WE 9t A fradl wfqim w1
€Y ¥ gern MU @) AAY WRRE A
Wt @ fe owr axwe 3 ag gfew

n Mhiharashita & W, Bengal
(C.A)

foqr ¢ f& ag wfearfear & fga &
geyfag 193 ¥ an\T $I90 g7 §)
TSY TR §) 87 709 & forg gy
g q8Y ATRF FIHT & | NAY WEIET,
aava f& wgrerg avee weafeT FT
Ty 7% GNET F | 7 g WY AT
=wgar g 5 ww av fray wifaarfaat
# 71 orrgRe & AE 2

A a7 & f wav awr arfe-
afqar & fqo Ifaw argmar =Y @3¢
qiar w3 snr owfa 5@ &,
AT FFETY KT I7 F A7 ¥ BN F2H7
J214 =1cQ | & AW WYAT 9T WVR
F fom sdiq 9 mT

W9 IR FAIA AT RAT FIET.
a1q A7 39 & Ty w8 e frwrar agd
737 % fo %1 avomET £ %
T 4T AA T IIA AT AF TFTAT
7 At 77T fr g4 9977 47 qearare g
At qvF FY 3T AifEarfAar & afr
o fawrady & 0 gEreer o4y
arere 7 qfen fr 3@ 30 ¥ tan
qv sggEar F7 ar fawm a3 woEr
Afert frafe & 5% 1 37 arfs-
aifgar &1 A AT TR AT A5 F R0
ATAY | WICNT( A 25 €A F &1% Ay
A7 fred ¥ @aw T ®F AT IAEHT
FAT 7, 7 fzar v faw & 3] s
faer 7

ot v fraw fawf AR R
A wgr oqer wwa gor & fr frady
oty mifznfrar 1 21 7€, T390 A
feadr Y | ¥ wwmar g 5 @ ema-
TG NETF F AAN 7 IF AT GgEAAT
T ARg 7 & gty 3@ faan 9L
qgA FT FE IR R gRT & Al aq
AT AT 9L qGTR TR B |
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T3l d% I a8 Fel {5 3A FMA
FT AN ST F5 IF g1 AT 3T F AL
# i fraga Fr wgar 5 wgrs
AIFT UF A TT IRY FIAT A02AT ]
IAXT FAIT F FAT H aWET FE
F fan, ar zw @om 7 9o fs
ST &1 98 AN ar wgat {38 7 A
FTAAY arfaat § ag g7 gr a% |

SHR] JYOTIRMQOY BOSU (Dia-
mond llarbour): There is an inhuman
reign of terror and 1 would like to
know what the Committee of this
House--the Committee for the Welfare
of Sch:duled Castes and Scheduled
Tribes-—are doing about it.

SOME HON. MEMBER: It is * *

SHRI JYOTIRMOY BOSU: I do not
know whether it is. **

Has this Committee visited the pla-
ces where atrocities have been com-
mitted on scheduled castes and sche-
duled tribes? If they have not gone
there. I would like to know why
have they not gone there,

maey "gigm oAt safaT ag,
ur f&dY &1 ar =37 fwar 770 A1
2T AT Fafent & 37 97 a0 a@r
g1aT =rfgo

ot sfamg ag - T A@0 fEar
W g 5 an 78 arar Jfge

Somebody from behind said it. I
did not agree with that.

qeqe WEIIT - Ag AT A7 A fard
frar qg @12 & 731 S |

st sAffar &g © & nAT AT
ART | RIS 912 T A14T, § M1 &7 A
AAgAT AT 2 |

**Expunged as ordered by
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The three places where this reign
of terror has 'been let loose are—
Nagri, Navadpur ang Sahadal. The
Adivasis tilled these lands for three
to twenty years and this area is only
technically forest. They have been
paying occupation for decades and
there are government receipts for the
same. The Congress Government very
recently decided to evict them syste-
matically. Even sowed lands have been
ruined and they have a'so been pre-
vented from further sowing. Frequent
atrocities are bein committed and
even cases of rape of Adivasi women
have taken place. Govermment have
filed 198 cases against Adivasis to divert
the public mind. The District Collec-
tor made a propaganda that there is
a parallel Government but he had
to withdraw it later. They have de-
ployeq 500 State Reserve Policemen
and they are playing havoc, They
ihave demolished hundreds of huts be-
longing to scheduled castes.

They have taken to indiscriminate
arrest; and they have not spared even
boys ageq ten to twelve and they have
kept in jail for two months without
trial. On the one side you have these
starving, decaying and struggling.
Adivasis and on the other hand there
is the mighty police raj of the Maha-
rashtry Congres Government plus the
mighty Purushottam Sena

As regards the Furushotiam Sena.
there are 30,000 acres of land under
sugarcane; for each acre of land, the
owners paying Rs, 7 per acre; the
owners of 45,000 acres of irrigated land

the Chair.
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are paying Rs. 5 per acre, ang the ba-
lance at Rs. 4 an acre. All this is
collected to maintain the big Purushot-
tam Sena, jamed after Shri Purushot-
tam Patel. Congress leader ang the
headman of the co-vperative bank fi-
nance sugar lycoons. They have en:-
ployed 12 commanders. 100 havildars.
1300 watchmen, 200 horses. 120 rifles.
jeeps and motor-cyeles, Rs, 19 lakhs
is their annual budget.

In Dhulia in Maharashtra, the mat-
ter under reference, the landless peo-
ple are numbering about  2,61.000,
farners 2,19,000: 37 per cent of the
tribals. ..

MR. SPEAKER: The question is ab-
out the eviclion of the Adivasis

SHRI JYOTIRMOY BOSU: Yes.
Adivasis in Maharashtra. We are talk-
ing about Maharashtra and West Ben-
egal., If wvou like, 1T can bring a map
and an encyclopaedia and show you.

ME. SPEAKER: No, I do not need
his guidance in this.

SHRI JYOTIRMOY BOSU: What
does the call-attention notice say» Tt
us read it. Tt says:

of Adivasis
lands  in

“ _foreible eviction
from their agricultural
Maharashtra. ...”

about? 1 am
(Infer-

Whnat am 1T talking
talking about Maharashtra,
ruptions.)

Dhulia is in Bengal. Mr Congress-
man? Dhulia is in Bengal, Mr Bhag-
wat Jha Azad?

SHR] BHAGWAT JHA AZAD:
(Bhagalpur): T know that, You arc
talking much bevond Maharashtra.
{ Inferruptions) .

SHRI JYOTIRMOY BOSU: | am
talking about Maharashtra.

SHRI BHAGWAT JHA AZAD: Don't
talk like that. I know where
Dhulia is. (Interruptions)
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MR. SPEAKER: Let both of them
please sit down.
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SHRI JYOTIRMOY BOSU: Why
does he come in hetween? (Inter-
ruptions).

MR, SPEAKER: May I tel] both of
them to please sit down, Why does
he go out of the way to annoy him?

SHRI JYOTIRMOY BOSU: What
did I say, Sirv

MR. SPEAKER: Why does he go out
of the way? Why does he not deal
with his own motion?

He is unnecessarily annoying and

provoking others.

SHR]I K. S. CHAVDA (Patna): He
said. “Is not Dhulia in Maharashtra?”
Ang he became angry,

MR. SFEAKER: No. this is not going
inte record, the observations about
Dhulia and all these unpleasant re-
marks.

SHRI K. S. CHAVDA: Is it unpar-
lHamentary?

MR, SPEAKER: No, that is not the
question. We was expressly pointing
to them and saving. “‘You Congress-
‘nen, you Congressmen”. It was done
in a very contemptuous manner. He
was very provocative. Let him not
be provocative. He can do without
provocation. Let him go on without
provocation.

PROF. MADHU DANDAVATE: “You
Congressmen”. Shall he sayv  “You
Jan Sanghis”?

MR. SPEAKER: It was said in a
very contemptuous way,

SHRI C. M. STEPHEN (Muvattu-
puzha): The tone, the gesticulatiop and
the reaction in the House—it js these
vou have to consider. Tt was saig with
contempt an( derision. We are not
1o be treated like this.
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W wew frd T o
38 FEY WA | AT sy ay
AT EB FEA & W17 A1 T TR 7 A
2 99 %1 mA 30 A1 7 AWy IR
3® TN T R A 71 g g ¢

SHRI SAMAR GUHA: On a point
of order. In the course of these angry
vxchanges. .. . (Interruptions),

MR. SPEAKER: Mr Bosu, would yuu
kindly uccept my advice? When talk-
ing, you hag better deal with the mu-
tion instead of going left and right.

SHR1 JYOTIRMOY BOSU: Bhag-
wal 18 u friend of mine outside, But
when he says that Dhulia is not in
West Bengul and I retort by saying
“You Congressmen”, why should he
get angry?

SHRI BHAGWAT JHA AZAD: Does
he want a reply? 1 will give it. 1 will
say why I became angry. It is not a
question of saying “You Jyotirmoy
Bosu”. I say vou are derogatory in
your language. (Interruptions).

13 hrs.
MR. SPEAKER- Kindly sit gown.

SHRI MANORANJAN HAZRA
(Arambagh): On a point of order.
Mr. Jha has provoked this House.

MR. SPEAKER: Nothing of this un-
pleasant incident should come on re-
cord, We will ensure thal, Nothing
unpleasant will come on record.

SHRI DINEN BHATTACHARYYA
(Serampore): There is nothing un-
pleasant.

SHRI K. 5. CHAVDA: On a point
of order, What Shri Jyotirmoy Bosu
said is on record; you confirm it. He
said nothing unparliamentary, Why
do you allow this wasting of time
on this important osll attention?
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SHRI A. K, M. ISHAQUE (Basis-
lhat): Unparlin.mentary words
be expunged. But words do not mat-
ter; it is the mode and manner of

eXpressing them that is being object-
ed to.

MR. SPEAKER: Il is not a ques-
tion of being unparliamentary., He
is unnecessarily provocutive.

SHR] JYOTIRMOY BOSU: Bhag-
wat 18 & friend of mine, If he has
nut been able 10 take a joke, I am .
SUrTYy.

SHRI BHAGUWAT JHA AZAD: lie
15 0ot the wisest man here, We
understand joke. But 1t is the tone
ung demeanour that is being object-
ed to. You are derogatory, You say
“You Congressmen”. 1f 1 say “You,
Madhu Limaye,” he will understand
1t beiter. I understand jokes,

SHR]1 JYOTIRMOY BOSU: ln Dhu-
lia district m Maharashtra, landless
peasantry comes to about 2,61,000 as
against 2,198,000 farmers and 37 per
vent are tribals. That is the largest
tribal concentration. There are 3.6
million Bhils out of 6 millioy tribals
in the district. Besides there are
Pawras, Gavits and Konkams. No
real land ceiling has been imposed.
Land reform is unknown in that
area. The scheduled tribes and adi-
vasis lost lang in two ways—one by
slave labour in their own lang ana
another on the false pretext, on
medical grounds and putting up docu-
ments showing fictitious loans at a
very high rale of interest. Evep un-

lawfu) legal ownership has been
managed. In other areas also like
Manikgarh iy Chandrapur district

near Nagpur ang in Thana District
evictions have taken place. In Thana
District one scheduled {ribe was kil-
led. In Sutraker, eviction had taken
place on a large scale at the instance
of a man called Chandu Halvaj of
Gopalan Samithj one person was kil-
led and another injured. We demanda
that the SRP should be withdrawn
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at once and owa}elshxp of Adivasi txlled
land ‘should be regularised 'in their
m\four Inputs ior development oI

4gnculture should be given ang K a

crash programme of afforestation
should be started, becapsg the Gov-
ernment-appomted forest officers have
destroyed the  adivasis , sources . of
livelihood.

In. West Bengal, there .has been re-
pressign of , Adivasis in "Purulia in
Ranibundh area, Thousands of tri-
bals have Dbeen evicted from the
Kausabati - project area and have been
rendered -+ nomads and” beggars. In
Jhargram in North Bengal, West Di-
najpur,  Malda and 24 Farganas the
same - fate is facing the tribals. In
Tripura Gomti ‘Project, 15,000 evicted

- persons are starving. In' Ranchi
big projeets have come up and people
have suffered most. For reporting
the fate of the tribals.and the 'atro-
cit’ es committed on them in Banda
distr'ct, the  local correspondent of
Times of Indw was, recently arrested
by the dlstnct authorities. . There.is a
news Jtem in today’s Times of India:
“Graft exposure lands, newsmap in
Ja)P’ Hé has been handcuffed: and
paradeq because he, has, been high
hghtmg the atrocities inflicted on the
scheduled castes and scheduled tribes.
It is a very shameful matter,

1 }qvéﬁt,cie_ag.and categorical 'replies
to my questions.

20D ( ' g,

SHRI RAM NIWAS MIRDHA- As
regardg allegations of rape on adivasi
women, we asked' the State-Govern-
ment wherther these allegationg are
trug. We hav received a report which
sayg, that neither ithe concerned- wo-
mgn. yappeared .. before: the : Distirict
Magistrate nor any complaint was'
g'ven The District Magistrate asked
them tc make a eomp]amt

FEAVAPSY SHRN

SH’HL JYC)TIHMGY BOS‘EI

abouwtPurushottani Sena?

JULY 26,

What’

1974  Repression on Adivasis 224
in Maharashtra. & W. Bengal
(C.A)

SHRI RAM NIWAS MIRDHA: As
regards the para military forceg he
hag referred to, he raised it last 'year
in the consultative committee alco.
This was gone into by us in cons$uita-
tion  with the Maharashira Govern-
ment. They say théy are taking all
precautjons to see that this force does
not come into being.

SHRI JYOTIRMOY BOSU:

1t ig al-
ready in existence. !

SHRI'RAM' NIWAS MIRDHA: The
Maharashtra Government’ have-repofrt-
ed that the plannerg of the'schame
have -not taken any concrete steps
for putting the scheme into operation
nor. any proposals- have been sub-
mittedq to the district* authorities for
approval. Ag a precautionary mea-
sure,- the State Government have di-
rected the district police authorities
not to recommend to the District
Ma&istra_t.e, Dhulia, any- applicatien for
gran! of fresh arms licences,

The District Magistrate, Dhulia, has
also directed the licensing authority
not to grant fresh arms licence to the
applicants in Shahadara and Talode
taluks.

SHRI JOYTIRMOY BOSU: Do not
take u for a ride.,. What about -the
Seng named, after Purushotham Patel,
which consists of 12. commanders, 1100
havildars, 1,300 watchmen, 200 horses
and 120 rifles besides jeeps and motor
cycles? It was started by Purushoth;lm
Patel. ' Kindly give speclﬂc- replies,
Then, what about the evictiong and
demolitions of hutments? '

RAM NIWAS MI‘RDHA fe-
garding the 'Purushotham Sena the
Maharashtra Government themselves
have said that the will not issue any
licence to this sena or any, DthEI para )
m:htary forqe

SHRI JYOTIRMOY  BOSU: I was
talking agout:
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MR. SPEAKER: Why do you inter-
rupt him all the time? Tet Kim give
his reply. If he goes on interrupting
like this at every stage, let the Minis-
ter not give any reply.

SHRI JYOTIRMOY BOSU:
should apply to everybody.

That

SHRI RAM NIWAS MIRDHA: The
proposed amendment to the land laws
will take care of the difficulties that
the hon, Member has mentioned.

The last point mentioned by the
hon. Member was about those persons
who have been displaced as a result
of irrigation and other projects, There
is a clear policy regarding the reha-
bilitation of the Adibasis and others
who arc evicted as a result of this
and 1 hope that wunder that policy
these Adibasis would be properly re-
habilitated.

SHRI DINEN BHATTACHALYYA:
Thig Calling Attention Notice is of a
general nature dealing with atrocities
on harijans and Adibasis in West
Bengal and Maharashtra, Kindly look
intg the statement that the Mmster
has given. According to that, 2,023
acres of lund were encroached with
the help of the State Reserve Police
and the Adibasis were removed, and
that no Adivasi family was evicted
from their residences.

What is the basig of this repot?
When you have cvicted Adivasis from
the agricultural land covering 2,623
acres, how could you say there were
no residential houseg from which Adi-
vasig were evicted? [ say, categoii-
cally, it is g wrong statement. The
Minister must verify it.

The Adivasis live wherever they till
the land, They make their home-
steads nearby. How can it be that
Adivasis were only evicted from lands
and not from their homesteads and
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that their homesteads were pot demo-
lished? I do not know from where
the Minister got this report, I want
to have a categorical reply to that.

Only yesterday, the Prime Minister
categorically said that their Govern-
ment is going stronger and stronger
every day. This is the picture that
you get every day. Daily, whepn you
open any newspaper, you fing there
are strocities commutted somewhere
on Harijans, Adivasis and other wea~
ker sections of the people. Every-
where it is happening. Even today,
the Patriot has given a ‘news item
entitled “Police atrocities on Adiva-
sis”. Mr, Jyotirmoy Bosu has already
mentivned that one Mr B. D, Gupta,
the Correspondent of the Times of
India was arrested for the news item
given in the Times of India because
he correctly reported about the atro-
citiecg committed on the Harijans
which will affect the Congress party
in electiong in scveral States. That is
why he was only not arrested but he
was manhandled and insulied in
every way.

That is how the Guvernment is run
by Shrimati Indwa Gandhi.  There
are terrible things happening in
almost all the States. What have you
done in Tripura? In Tnpura, the
tribals have been extinet, Their lands
have been tuken away Who is res-
ponsible Jfor that?  Have you ever
tricd to ascettain the repor{ from the
Tripurg Goveinment a, {0 how many
tribals are still there and who evicted
them from their lands? Your Govern-
ment is responsible for all this.

As regards West Bengal, wherever
you go., you find there are atrocitics
committed on Harijang and Adivasis.
Shrimati Indira Gandhi should fcel
ashamed, She made a false statement
that during the U.F. regime, the peo-
ple could pot go from one place to
another. But here are some people
who will corroborate me that during
the U.F. regime, not a single Adjvasi
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was evicted from any land. Now,
throughout West Bengal, you see that
Adivasis and Harijang are being evict-
ed from their lands. There is no
gusrantee of their land. Not only
their ghare of crop but even those who
have their own land are being evicted
by money-lenders and others, What
are you going to do about it?

You have one Parliamentary Com-
mittee on Scheduled Casteg and Sche-
duled Tribes and one Commissioner
for Scheduled Castes and Schcduled
Tribes. What is that fellow doing?
What is the Comnussioner of Sche-
duled Ca.tes and Scheduled Tribes
doing? Ile is not appomnted by the
Speaker. Mr. Basumatari, the Chair-
man of the Parliamentary Committec
is nominnted by the Speaker. What
is that fellow doing? The allegations
have bcen made here on several oc-
casions. I know, hundred and one
times the 1ssue has been raised here
in the House, It is a matter of shame.
But in spite of all these, the Prime
Minister, Shrimati Indira Gandhi,
never fee's ashamed. Only yesterday
she was very loud in saying that the
nation was going ahead.

He muct gnswer to all my questions.

SHRI RAM NIWAS MIRDHA: It is
most unfortunate that the hon. Mem-
ber has used such disparaging langu-
age agamst the Commissioner for
Scheduled Castes and Scheduled Tri-
bes. Shri Mane, who 1s the present
Commissioner, is a very devoted and
dedicated person. The cause of Sche-
duleg Castes and Scheduled Tribeg is
very deap to his heart, and his reports
on various matters have helped the
Governments at the Centre and in the
States in improving the state of
affairs. I do not think the hon. Mem-
ber war justified in making the refiec-
tion that he did. On the one hand wc
expect the Commissioner to be effec-
svan tn an tn the spot and then make
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reports, and on the other hand, with-
out knowing the facts or without any
basig for their observations the hon.
Member makes such wild and highly
derogatory remarks against such a
high dignitary.

. As regards the hon, Member'g con-
ltler'atif,»n as to how is it that the Adi-
vasis were evicted from their land and
not from their homesteads, thig infor-
mation has been specifically given by
the State Government that they were
only encroaching upon land and when
they were evicted from them, there
were no homesteads or other things.
Therefore, there was no question of
cvicting them from their homestrads.
This hag been ascertained from them.
This 18 what they have informed us.

As regards the general question of
Tripura Adivasis and other Harijans
and Tribals, all I can say is that the
policy of the Government in this res-
pect is very clear and everything is
being done by the Central Govern-
ment and the State Governments to
see that all the difficulties and atro-
cities are removed and the Adivasis
are properly protected,

—

NATIONAL LIBRARY BILL
(i) ReporT oF JoINT COMMITIZE

SHRI AMARNATH VIDYALAN-
KAR (Chandigarh): I7beg to present
the Report of the Jdint Committee
on the Bill to provide for the adminis-
tration of the National Library and
certain other connected matters,

(ii) EVIDENCE

1 beg also to lay on the Table a
copy of evidence tendered before the
Joint Committee on the Bill to pro-
vido for the administration of the
National Library and certain other
connected matters.
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